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ApphcationNo ................ .......................... of 200-.-'~ 

Applicant (s) .... 	 J5-0 . .... 	.......... Respondent (s) ............................ .............. 

Advocate for Applicant(s) .......... R,~~~h .... 	~.dvocate for Respondent(s) .................................. 
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ORDERS OF THE TRIBUNAL 

Order dated- 18.-q_ Lg3 

Heard Shri R.'C-Behera, the learned 

counsel :~or the applicant. The case of the 

&,DpliCant is that under Rule-15(2) of Z,D,--~rjjents 

Service Rules he is entitled for regular 

4-.),pointment to the post of ZD,3.-).M, and in 

t1le circumstances, the Responrlents be directed 

tD c~ive him alternative appointment on filling 
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NOTES OF THE'- REGISTRY 
	

ORDERS OF THE TRIBUNAL 

From the facts of the case it appears 

that the applicant was provisionally a-poointed 

as ZD.BPkl, Pu rumunala 3 .0 w.e.f . 2.11.2000 

with a stipulation that his appointment would 

be terminated as and when the regular ai 1-)ointee 

to the post beccrnmavailable. In the circum-

stances the applicant does not come within 

the ajTfbit o-E Rul-,--- 15(2), relied upon by 

him. 

For the reasons aforesaid, we see 

no merit in this 	which is accordingly 

dismissed at the admission stage. No costs 
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